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New Dolhi : thie the 227 day of Septs ,1998¢
HON 'BLE MR, So Re ADIGE VICE CHaIAIAN (4)

shri 3,B,5hama ,

/o Shri Net Rem,

Upper Division Clerk,

pin Dayal Upadhyay Hos;;ital,
Hari Nagar,

New Delhi, )
o 1yz=537, Palam U:Lllage, :

New mlhi _ cadee mplicant.

Versus

1. Lt. Go verno r,
m\l’to of NCT Delhio,
. through .
Chief Secretary,
Delhi adninistratipn,
Delhlo

2, Secratary (Services),
. [bvto of NCT of Delhi.,
Services II Dept.,
5 , Sham Nath Marg,
Delhi,

3. Medical Superintendent,
Din Dayal Upadhyaya Ho'=pital,
Hari. Nagar, ;
New Del hi . oooo-o;RBspondth.'

HON 'BL F MR. S, R.L\DIGE, \IIL.E CHAT R aN (a) o

Perused the Rp.
2, | Non_exlof‘ the grounds contained theréin
bring it within the scope and ambit of Seetion 22(3)
(F) AT act réaq with Order 47 Ruls 1 BC .

3. Under the guise of an Ra, the applicant has

’ sought to reargue the entire case which is not

perm:.ssmle under lau. :
4o The RA 1s rejected.
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fwa/ VIce CH‘\IR‘?AN(A)



